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Child trafficking 

*124. SHRI DEVDAS APTE: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are aware that child trafficking has become a high 
profitable business in India; 

(b) if so, the details thereof; 

(c) whether Government are also aware that this is reported to be 
happening mainly in the backward States; 

(d) if so, the State-wise details thereof; and 

(e) what action Government have taken to stop this menace? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): (a) to 
(e) A Statement is laid on the Table of the House. 

Statement 

(a) and (b) There have been cases of child trafficking reported in the 
States/Union Territories registered under the provisions of the Immoral Traffic 
(Prevention) Act (ITPA) and relevant sections of the Indian Penal Code (IPC). 
State-wise details of total number of cases registered under the ITPA and various 
IPC sections are given in the enclosed statement-l (See below). 

(c) and (d) No such trend is observed from the figures of cases registered. 

(e) 'Police' and 'Public Order' are State subjects under the Seventh Schedule 
to the Constitution of India, hence the primary responsibility of prevention, 
detection, registration, investigation and prosecution of crime, including 
trafficking, lies with the State Governments. The Government is fully alive to 
and concerned with the problem of human trafficking and is taking several 
measures, in concert with the State Governments for prevention and control of 
crime of trafficking as well as measures for rehabilitation of victims. The Union 
Government has advised all the State Governments to deal with the crime of 
trafficking in a holistic manner and to evolve an effective and comprehensive 
strategy encompassing rescue, relief and rehabilitation of victims besides 
taking deterrent action against the law violators. 

21 



Statement-I 
Cases Registered under Immoral Traffic (P) Act, 1956 Procuration of Minor Girls (Se. 366-A IPC) Selling of 
Girls for Prostitution (Sec. 372 IPC) and Buying of Girls for Prostitution Se,c. 373. IPC) 

During 2003-2005  

 Immoral Traffic 
(P) Act, 1956 

Procuration of Minor 
Girls (Sec. 36BA IPC) 

Selling of Girls for 
Prostitution (sec. 

372 IPC) 

Buy of Girls for 
Prostitution (Sec. 

373 IPC) 

States/UT 2003 2004 2005 2003 2004 2005 2003 2004 2005 2003 2004 2005 

1 2 3 4 5 6 7 8 9 10 11 12 13 

Andhra Pradesh 349 405 681 46 60 48 1 0 2 0 0 9 

Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 

Assam 22 28 25 12 8 0 0 1 2 0 0 0 

Bihar 9 24 28 1 7 5 0 1 0 0 0 0 

Chhattisgarh 7 9 6 0 1 0 0 0 0 0 0 0 

Goa 25 28 38 5 1 0 0 0 0 0 0 0 
Gujarat 74 33 59 2 5 12 0 0 0 0 0 0 

Haryana 57 62 85 3 0 0 0 0 0 0 0 0 

Himachal Pradesh 5 4 4 4 0 0 1 0 0 0 0 0 
Jammu & Kashmir 2 11 3 0 0 0 0 0 0 0 0 0 

Jharkhand 6 3 13 5 5 4 0 0 0 0 0 0 

Karnataka 1361 1170 1241 1 4 7 0 0 0 0 0 0 

Kerala 159 168 225 7 20 21 0 0 0 0 .0 0 

Madhya Pradesh 33 23 19 13 2 4 25 0 0 0 0 1 

Maharashtra 179 309 222 20 14 5 3 3 1 5 11 6 

 

 



1 2 3 4 5 6 7 8 9 10 11 12 13 

Manipur 0 0 1 0 0 0 0 0 0 0 0 0 

Meghalaya 1 0 1 0 0 4 0 0 0 0   
Mizoram 0 5 1 0 0 0 0 0 0 0 0 0 
Nagaland 1 4 4 0 0 0 0 0 0 0 0 0 

Orissa 11 22 29 4 3 0 0 0 0 0 0 0 
Punjab 54 32 58 0 0 2 0 1 0 0 0 1 
Rajasthan 51 79 115 1 1 1 0 1 1 1 1 0 
Sikkim 1 1 0 0 0 0 0 0 0 0 0 0 
Tamil Nadu 2839 3022 2777 0 6 0 0 0 0 0 0 0 
Tripura 0 0 0 0 0 0 0 0 0 0 0 0 
Uttar Pradesh 47 44 31 28 23 3 0 0 0 0 0 0 
Uttaranchal 0 4 2 7 32 9 0 0 0 0 0 0 
West Bengal 152 121 74 12 13 20 6 12 44 18 9 2 
Total (States) 5445 5611 5742 171 205 145 36 19 50 24 21 19 
A & N Islands 0 0 0 0 0 0 0 0 0 0 0 0 
Chandigarh 4 9 9 0 0 0 0 .0 0 0 0 0 

D & N Haveli 2 0 0 0 0 0 0 0 0 0 0 0 
Daman & Diu 0 1 1 0 0 0 0 0 0 0 0 0 
Delhi 46 123 151 0 0 0 0 0 0 0 0 9 
Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 

Pondicherry 13 4 5 0 0 0 0 0 0 0 0 0 
Total (UTs) 65 137 166 0 0 0 0 0 0 0 0 9 

Total (All-India) 5510 5748 5908 171 205 145 36 19 50 24 21 28 

Source: Crime in India 
*Figures are not exclusively of child trafficking but includes adults also. 
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SHRIMATI JAYA BACHCHAN: Thank you, sir. I think, I would like to 
congratulate the Home Minister for being so calm. Congratulations, Sir. It's not 
very easy. ...(Interruptions)... 

SHRI SHIVRAJ V. PATIL: I thank you for being sympathetic. 

SHRIMATI JAYA BACHCHAN: I wish he would train a lot of the 
Members from his Party who are sitting, who make very irresponsible 
statements and also to pass on this ...(Interruptions)... 

MR. CHAIRMAN: come to your question. ...(Interruptions)... You come to 
your question. ...(Interruptions)... 
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SHRIMATI BRINDA KARAT: Sir, what is this? ...(Interruptions)... 
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SHRIMATI BRINDA KARAT: Is this the reply of the Home Minister when our 
children are being sold to brothel houses? ...(Interruptions)... 

� ��	 � ���� ���;<=>���6�	
������:�������� �� �������6��=�;<=>���2�L 
��D
�����
� �	
�3<
9�E=���=�����9
	��3<
9�I � �=0���:��4BG=0��:�������� �� ������ 

SHRI SHIVRAJ V. PATIL: The question asked was, why is it that in the 
Congress-ruled States, the numbers are different? ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Sir, apply your power. Sir, ask him to 
apply his power. ...(Interruptions)... 

SHRI SHIVRAJ V. PATIL: Madam Brinda Karat, I am not replying to 
you. I am replying to her question. ...(Interruptions)... Sir, I am not replying 
to Shrimati Brinda Karat's question. I am replying to Shrimati Jaya 
Bachchan's question. ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Sir, what is this? ...(Interruptions)... 
�
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SHRIMATI N.P. DURGA: Thank you, Sir. Sir, it is very unfortunate that 
even after signing the declaration with 124 countries at the Child Rights 
Convention, there is no comprehensive legislation on child trafficking in 
India. So, I would like to know from the hon. Minister whether India has entered 
into an agreement with the neighbouring country and the Gulf countries since 
a large number of children are trafficked to these countries. What are the 
reasons for not enacting a legislation on child trafficking? 

SHRI SHIVRAJ V. PATIL: Sir, there are existing laws which require some 
modification, and while replying to the previous question, I have said that. I 
have also made it very clear that the Government's intention is to improve 
upon the existing laws and to have some other laws. As far as the agreement 
with other countries is concerned, there are two parties to an agreement. 
Unless two parties are willing, we cannot enter into an agreement. If any 
country is willing to enter into an agreement, India shall have no difficulty. But 
this matter of entering into an agreement is not done through the Home 
Ministry. The question relating to the punitive part is referred to the Home 
Ministry. All the other things are dealt with by the other Ministries. 

MR. CHAIRMAN: Question Hour is over. 
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